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THE 25TH FEBRUARY 2015

No. BERC-Case No-51/2014-09-255-In Exercise of Powers conferred
under sub-section (1A) of section 135 of the Electricity Act, 2003. Bihar
Electricity Regulatory Commission authorises the officers of following ranks
of M/s India Power Corporation (Bodhgaya) Limited, Kolkata to exercise
power u/s 135 (1A) of the Electricity Act 2003 to disconnect the supply line
of electricity of the consumers in case of detection of theft of electricity.

(1) Assistant Manger (AM)



2 IeR e (MIURTT), 27 HBITI 2015

(2) Manager

(3) Assistant General Manager (AGM)

(4) Associate vice President (AVP)

(5) General Manager (GM)

(6) Vice President

This notification shall be effective from the date of its publication in
the Bihar Gazette.

By the order of Commission,
PARMANAND SINGH,
Secretary.
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